(¢) ifnot, the reasons therefor?

THE MIMNISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHF{l PRADEEP
JAIN): (a) Cumulative number of job cards issued up to January, 2010 in Bihar is 12248026 in
Uttar Pradesh is 11506207 in Madhya Pradesh is 11308268 and in Origsais 5447476.

(b) and (c¢) Mahatma Gandhi NREGA is demand based. The Act provides a legal
guarantee for 100 days of wage employment in a Financial Year to every rural household
whose adult members volunteer to do unskilled manual work. Number of days of employment
provided to a household depends on the number of days of employment demanded by the
household. Further, workers are paid wages for the number of days for which they have actually
worked. During 2008-09, 6521268 households completed 100 days of employment under the
Act.

Construction of Rajiv Gandhi Sewa Kendras

1352. SHRI A. VIUAYARAGHAVAN: Will the Minister of RURAL DEVELOPMENT be pleased

to state:

(a) whether there is any decision/proposal to construct the Bharat Mirman Rajiv Gandhi
Sewa Kendras under Mahatma Gandhi Mational Rural Employment Guarantee Scheme
(MGNREGS);

(b) ifso, the details thereof and the reasons therefor;

(c) whether this decision has been taken after consultation with the appropriate

stakeholders; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) and (b) Construction of Bharat Mirman Rajv Gandhi Sewa Kendra at Gram
Panchayat level has been included as a permissible activity in para 1 of Schedule | of the Act vide
MNotification dated 11.11.2009. It will serve as Village Knowledge Resource Centre and also as

Gram Panchayat Bhawan.

(c)and (d) Amendment in Schedule-l of MGNREGS vide Notification dated 11.11.2009 has
been made in accordance with the powers vested with the Central Government in Section 29(1)

of the Act. The relevant provisions in the Act is as given below:—

"If the Central Government is satisfied that it is necessary or expedient so to
do, it may, by notification, amend Schedule | or Schedule Il and thereupon Schedule | or

Schedule Il, as the case may be, shall be deemed to have been amended accordingly."
Payment of non-employment allowance under NREGS

1353. DR. K. MALAISAMY: Wil the Minister of RURAL DEVELOPMENT be pleased to

state:
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(a) whether the States concerned should pay non-employment allowance under National
Rural Employment Guarantee Scheme (NREGS) to those heneficiaries who were registered but

not provided employment; and

(b) what is the mechanism to ensure this benefit to the persons not employed, though

registered?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) and (b)) Section 7(1) of Mahatma Gandhi NREG Act, 2005 provides for payment of
unemployment allowance. A registered job seeker needs to submit a written application for
work. In case an applicant is not provided employment within 15 days of receipt of application
seeking employment or from the date on which the employment has been sought in case of an
advance application, whichever is later, he is eligible to receive unemployment allowance as per
the provisions of the Act. Unemployment allowance is paid by the concerned State Government

from its own resources.
PMGSY in Tamil Nadu

1354, SHRIMATI JAYANTHI NATARAJAN: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) how many phases of Pradhan Mantri Gram Sadak Yojana (PMGSY ) have so far been

implemented in the country;

(b) the length of roads constructed in Tamil Nadu during these phases under PMGSY

district-wise;

(c) whether any proposal for road works under PMGSY, from Tamil Nadu is pending with
Government;

(d) if so, the details thereof; and
(e) by when these proposals would be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (&) Pradhan Mantri Gram Sadak Yojana (PMGSY) was launched on 25th December,
2000. PMGSY is being implemented in different Phases in different States as and when the

proposals are received from States and cleared by Ministry of Rural Development.

(b) So far, seven Phases have been sanctioned under PMGSY for the State Tamil Nadu.
Details of road length constructed under PMGSY district -wise in the above phases is given in the
Statement (See below ).

(c) Mo proposal is pending under PMGSY from the State of Tamil Nadu.
(d) Does not arise.

(e) Does not arise.
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